FORMA
PUBLIC ANNOUNCEMENT

(Under Regulation 6 of the Insolvency and Bankruptcy Board of indla (Insolvency
Resolution Process for Corporate Persons) Regulations, 2016)
FOR THE ATTENTION OF THE CREDITORS OF PRINCE SWR SYSTEMS PRIVATE
LIMITED
RELEVANT PARTICULARS
JNamofoomomtedebmr PRINCE SWR SYSTEMS PRIVATE
LIMITED

2 Date of incorporation of corporate debtor | 29 March 1995

3 |Authority under which corporate debtor Is| RoC-Mumbal

Incorporated / registered

4 cumumuyuo.lumuwkyuzﬁzoewmcomeo

identification No. of corporate debtor

5 |Address of the registered office and|A101/102, 1st Floor , Sunshine Plaza,

principal offics (ifany) of corporate deblor Nalgaon Cross Road, Dadar East

Mumbal Mumbal City MH 400014 IN

6 [insolvency commencement date In|Order Date 16/04/2021 Known on
respect of corporate debtor 30/04/2021 (on 30/04/2021 Received

Intimation from OC)

7 lEsﬂmatod date of closure of insolvency(27/10/2021 (1.e.180days from
resolution process 30/04/2021)

Name and registration number of the|HirachandNemichandBafna.

insolvency professional acting as interim| Registration No: IBBI/IP-001/IP-

resolution professional P01207/2018-2019/11922

9 |Address and e-mall of the Interim|[1502, Gimer Towers, Sheth Motisha
resolution professional, as registered with|Lane, Mazgaon, Mumbai—400010.

the Board Emal:hnb1502@rediffmal.com

Phone no: 9820428608

10 (Address and e-mail to be used for|1502, Gimer Towers, Sheth Motisha

correspondence with the interim resolution | Lane, Mazgaon, Mumbal - 400010.

professional Emal:hnb1502@rediffimall.com

Phone no: 9820428608

11 |Lastdate forsubmission of dlaims 14/05/2021 (i.e.14days from the date of

intimation of order to the Interim

Resolution Professional.)

12 |Classes of creditors, if any, under clause Name the class (es)

(b) of sub-section (6A) of section 21,|NA

ascertained by the Interim resolution

professional

13 |Names of Insolvency Professionals Notyetidentified.
identified to act as Authorized

(Three names for each dlass)

14 |(a) Relevant Forms and Web Link:
(b) Detalls of authorized representatives hitp:/fwww.ibbi.gov.in/downloadform htmi
are avalable at Physical Address: Not Applicable

Notice Is hereby given that the National Company Law Tribunal has ordered the
commencement of a corporate Insolvency resolution process of the PRINCE SWR
SYSTEMS PRIVATE LIMITED on 16/04/2021 and Known on 30/04/2021.
The creditors PRINCE SWR RIVATE LIMITED are hereby called upon o submit their
wmmmmwm1mz1bmmmmmmﬂn
address mentioned againstentry No. 10
The financlal creditors shall submit their claims with proof by electronic means only. All
mmmmmmmmhmbymstommceswn
SYSTEMS PRIVATE LIMITED

or by electronic means -hnb1502@rediffmal.com.
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Insolvency and Bankrup http://ibbi.gov.in.

Submission of falss grmis proofs of claim shall attract pena
17 Sd- S 0/@
Hirachand Bafna

S

Date: 03/05/2021 2\
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